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CALLING ATTENTION TO  A MATTER 
OF URGENT  PUBLIC IMPORTANCE 
Reported spurt in smuggling activities on 

the West Coast of the country 

 

*Not recorded.
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Sir, before the hon. Minister makes the 
statement, I would like to make a 
submission. The notice which I had 
given was something different from what 
has been printed in the List of Business. 
This is what I would like to bring to your 
notice. In; the notice which I had given... 

MR. DEPUTY CHAIRMAN: You 
have given 6o many subjects. 

SHRI SADASHIV BAGAITKAR: It 
is all related. I had also mentioned 
collusion between the administration and 
the smugglers. 

MR. DEPUTY CHAIRMAN: All 
these things are covered in this. 

SHRI SADASHTV BAGAITKAR: 
What I would like to say is, the original 
notice has been changed. This is what I 
would like to bring to your notice. 

MR. DEPUTY CHAIRMAN: This is 
always done. You have mentioned so 
many things. They have framed ii in this 
way so that everything is covered. 
Whatever you have said has been 
covered here. 

THE MINISTER    OF   STATE   IN 
THE      MINISTRY    OF      FINANCE 
(SHRI SAWAI  SINGH     SISODIA): 
Mr. Deputy Chairman, Sir, according to 
reports  received  by  Government, the 
West Coast of India continues to be 
vulnerable to    smuggling during 1981,, 
out of the total value of smuggled goods 
seized all over the countr which    
amounted  to     about Rs.   40 crores the 
Customs Collectorates having jurisdiction 
along the West Coast accounted for     
about  Rs.   19  crores i.e. about 47 per 
cent.    During    the first five months of  
1982, out of the all India seizure figure of 
about Rs. 31 crores the West Coast region 
accounted for about Rs.   19    crores    
which works out to about 63 per cent.   
The principal  items  seized in  the  region 
were; gold, wrist watches,   diamonds, 
synthetic   fabrics,      electronic    goods 
and silver. 

The problem posed by smuggling to 
the economy has constantly engaged 
Government's attention. Towards im-
plementing Point No. 19 -of the   New 

20-Point Programme which calls for 
continued strict action against smugglers, 
hoarders and tax evaders, Government 
have formulated a Plan for Action to 
intensify the anti-smuggling drive during 
1982. 

The West) Coast of India has been 
identified as one of the areas vulnerable 
to smuggling and under the Action Plan 
the preventive and intelligence 
machinery of the Customs Department in 
the region is being strengthened. 

A three-tier system of    preventive control 
is exercised along the entire West Coast.    
Apart     from  intensive sea patrolling with 
sophisticated spec boats conducted by the 
Customs staff in conjunction with the Coast 
Guard, the three-tier system comprises 
Shore Guard parties which regularly patrol 
the coastal areas, road checking parties 
which guard the feeder roads   to the 
coastline to check vehicular traffic and town 
preventive units   which conduct regular 
raids and searches on the basis of 
information and intelligence to unearth 
smuggled goods   in towns and cities.    The 
entire   West Coast is also covered under the 
Customs tele-communication network for 
the speedy and secret transmission of 
(information    relating to    smuggling 
activities.    The    assistance  of    State 
Governments in the region and other sister     
enforcement     agencies    like Coast Guard 
and State Police authorities is also enlisted 
to take co-ordinated action against 
'smuggling. 

The pattern of smuggling along the 
West Coast is being kept under close and 
constant watch and remedial action by 
way of re-deployment of the preventive 
force and anti-smuggling equipment 
wherever called for is being undertaken 
to meet the situation. 
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1. Strengthening of preventive and 
intelligence machinery. 

2. Intensification of application of the 
provisions of the COFEPOSA Act. 

4. Economic and legislature mea-sureSi-. 

4. Bilateral arrangements and co-
operation with neighbouring countries. 

 

 

consequent to   revocation of Emer 
gency. 
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Forfeiture of properties under the 
SAFEMFOPA: Appropriate action was 
also taken to forfeit the properties of 
smugglers and foreign exchange rack-
eteers under the Smugglers and Foreign 
Exchange Manipulators Act, 1976 up to 
April, 19B2. Forefeiture action has been 
initiated in 2,285 cases, covering 
properties valued at Rs. 36.91 crores. 
Orders of forfeiture have already been 
issued by the competent authorities in 
1,322 caseg involving properties valued 
at Rs. 11.28 crores. And here also some 
of the parties have gone to the Supreme 
Court, and they have obtained injunction 
orders. Therefore, whatever action 
Government should have taken, it has 
taken. 
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Not  even  one political worker  has  been 
arrested.    They are all there. 
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SHRI SAWAI SINGH SISODIA 

From December, 1980 to today there 
has been an increasingly attractive 
margin of profit for smuggling gold 
into the country due to the continu 
ous fall in international price. In De 
cember, 1980 the average margin ol 
profit of gold being smuggled into 
India was Rs. 98 per ten gTamrr^ 
This rose in January, 1981 and fluctu 
ated in the region' of Rs. 150 to 
Rs. 250 per ten grammes till Decem 
ber, 1981. During January, 1982 thr 
average margin of profit for gold be 
ing smuggled into India was Rs. 32S 
per ten, grammes and stood at about 
Rs. 317 per ten grammes during Janu 
ary, 1982. "   ' 
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The all India figure of orders issued under 
COFEPOSA is 354 in 1980; the number' of 
persons detained in that year was 298; orders 
issued in 1981 were 360 and the persons 
detained were 265; orders issued in 1982 upto 
3-7-1982 were 292 and persons detained are 
264. I have State-wise break ttp also.. 

 

MR.   DEPUTY CHAIRMAN:     That is 
not necessary. 

SHRI SAWAI SINGH SISODIA: As on 3-
7-82, there were 240 persons in actual 
detention. 

 
Then what measures have been taken against 
persons who are selling on foot-path? In view 
of this open display and sale of smuggled 
goods, specially in the metropolitan cities, 
collectors were directed to conduct concerted 
drive to step up the raids and search on shops 
and stalls known to be dealing in such goods 
in the principal markets of the major cities. 

During, 1981, such raids and searches were 
conducted on all India basis coordinated by 
the DRJ, the operations covering cities such 
as Bombay, Delhi, Calcutta, Madras, 
Bangalore, Pune etc. resulted in the search of 
2289 shops and stalls leading to seizures 
valued at about Rs. 49.70 lakhs. During the 
first 5 months of 1982, 995 such raids and 
searches were conducted yielding goods 
valued at Rs. 41.37 lakhs. During the 
corresponding period of 1981, 1202 such 
raids and searches yielded goods valued at Rs. 
14.26 lakhs, showing an increase by 190 per 
cent in the resultant seizures. 

MR. DEPUTY CHAIRMAN: He has 
refuted it. 

SHRI P. N. SUKUL: It is very important 
and very relevant. 

SHRI DINESH GOSWAMI (Assam); Mr. 
Deputy Chairman, even if one goes through 
the written statement of the hon. Minister, it 
Is appa-irent that     smuggling  on  the  west 
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[Shri Dinesh Goswami] coast is on the 
increase because according to his 
statement whereas in 1981 the seized 
goods from the west coast valued at about 
Rs. 19 crores, in the first five months of 
1982 goods worth about the same value 
were seized. It is also a fact that black 
money arising out of smuggling and sale 
of smuggled goods is a crucial problem   
for the economy of our country. Further, 
however much    one may deny,   the evil 
effect of smuggling on the political 
system in our country is becoming a real 
threat.    It cannot also be denied that what 
we see is only the tip of the iceberg 
because only a small fraction of the   
smuggled   goods    is seized.   A large 
percentage of smuggled goods is not 
seized and it goes out of detection of the 
Government. The very last statement of 
the   hon. Minister was    that more  than 
2,000 shops are    involved in the    sale   
of smuggled goods.    If you    go to the 
Delhi    market,    you will    find that 
smuggled goods are sold in the open. This 
is so in Calcutta also.    I   often go to 
Assam by rail and on the way I find lot of 
smuggled goods in many of the railway 
stations in the    north eastern region.    
They are all smuggled from China and are 
sold in   the open.   The entire 
Government machinery is showing    total    
disregard to •this.   It is also a fact that 
Bhakia has escaped from the jail.    After 
he has granted bail.    Can   you ex-1 P.M.   
surrendeed, Sir, he haa been pect, in any 
other case even, even in a case of a petty 
theft,   that a person who has escaped 
from    jail and who has surrendered, 
would   be allowed to go on bail, on a bail 
of ten thousand rupees?    After all,    the 
judiciary is itself a part of the admin-
istrative machinery.   Therefore, if   a 
person who    escapes from the    jail, 
about which so much has been written in 
the country, if he comes   and surrenders 
and is allowed to go on   a bail of ten 
thousand rupees, then one must also have 
a reasonable suspicion that the net of the 
smuggling or   the net of the  smugglers  
not only    encompasses   the  political  
personalities, but also the judicial fieki^  
and    that 

there is also a possibility that their net 
encompasses the judicial field and that 
makes us all greatly worried. Therefore, I 
would like to knOw one or two things. 
Because the time is short I would 
straightway come io some of the 
questions. Smuggling, after all, cannot be 
a one-way operation. It involves the other 
countries, two more countries or more 
than two countries, and many of the 
smugglers are big operators. Have you 
been able to identify the links of the top 
operators of our country with the top 
operators of the other countries and have 
you been able to find out as to how the 
transfer of money and the materials takes 
place? I am asking this question because, 
after all. it is no use just arresting the 
person who is coming in a car because the 
smaller fish are always allowed to be 
arrested. Therefore, I would like to know 
whether the linkage has been established 
and whether you have been able to find 
out how the transfer in terms of goods as 
well as finance is taking place. 

Then, Sir, my second question is this. 
Have you been able to make any 
asessment of the total amount involved in 
the smuggling in the country? What you 
have seized is only a tip of the iceberg. In 
other to arrest the effect of smuggling on 
the economy, on the total economy, of 
the country, have you been able to make 
any assessment of the total amount invol-
ved in smuggling? At least insofar as it 
relates to West Coast, will you give us 
some figures particularly with regard to 
this area as to what your assessment is of 
the total amount involved in the 
smuggling operations in the West Coast 
area? If you are not able to make any 
such assessment, then the Finance 
Ministry's calculations in many fields are 
likely to go awry and, therefore, I would 
like to know whether you have been able 
to make any assessment and, if so, what 
the asessment is in this regard. 
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SHRI SAWAISINGH SISODIA: Sir, so far 
as the question of release of Bakhia on bail is 
concerned, really it is a matter of concern. But 
this order was passed by the judicial 
authorities and appropriate action by the 
Customs Department is being taken. This 
order is being opposed and the other 
interlocutory orders which have been passed 
by the different judicial authorities are also 
being opposed by the Department. 

Then, Sir, as far as the top opera, tors in the 
foreign countries and in our own country are 
concerned, our Intelligence Department is 
doing the needful in this matter. But it will 
not be in public interest to place all that 
information before the House. 

Regarding the total assessment of the 
smuggled goods, their value, etc., it is quite 
impossible to have any sort of assessment. But, 
whenever there is any news received by our 
Intelligence organisation that there are some 
gangs or some smugglers •who are engaged in 
such operations, in smuggling, in bringing 
some things int0 °ur country and taking some-
thing out of the country, appropriate action is 
being taken. So, Sir, I think the other questions 
raised by my honourable friend have been 
fully replied to earlier. 

SHRI DINESH GOSWAMI: Have you not 
got any assessment of the total amount 
involved in the smuggling? Otherwise, how 
will you know its effect on the economy? 

MR. DEPUTY CHAIRMAN; He says i)  is 
not possible. 

SHRI SAWAl SINGH SISODIA: It is not 
possible, you see. 

SHRI DINESH GOSWAMI: Not possible? 
All right. 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Gopalsamy. Please put your questions only 
because the time is short. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Sir, however hard the enforcement 
machinery may work, it is 

impossible to eradicate smuggling unless 
some constructive steps are taken to make 
smuggling less attractive and also less 
profitable. 

Sir, as far as old is concerned, the Minister 
made a statement. The prices have been falling 
in the other countries and the price of gold is 
higher here and that is why gold is smuggled 
into  our  country.   So, some steps should be 
taken to stop    smuggling. Also, Sir, silver is 
going out. Will it be possible to  make any 
equilibrium  in the prices so that the smuggling 
activities in respect of silver could be curtailed? 
Also, Sir, there is a craze for imported goods, 
there is a mania for imported goods, like 
cassette tapere-corders,  colour TVs  and     
electronics items. It is because prices are 
higher. Particularly  we  have  imposed heavy 
duty and heavy taxation and penalty up to 300 
per cent we have imposed. So, if the duty is 
reduced to  a certain extent,   then,   definitely 
smuggling of these articles will become less 
attractive and also less profitable.   I think, 
some time back there was a news-item in the 
Press that the Government was thinking of 
reducing the taxation* on this.    The  Minister  
has   also  stated in  his  statement     that 
sophisticated speedy boats are operating On     
the coast-line.   I would like to know how many 
boats are operating on this line. because the 
coast from Cochin to Gujarat and West Coast    
is very lengthy. So unless you have a very large 
number of boats, you cannot control them. 
They easily escape; they go to narrow creeks. 
Previously there were. Hover-crafts. With these 
Hovercrafts    they were able to catch them 
easily. I do not know whether these are 
operating or not.    I would like to know    from 
the hon. Minister whether the strength of the 
boats will be increased.    Also. Sir, the 
smuggling going on is organized smuggling, 
because illegal tra-fic of foreign exchange also 
from Arab countries and from other countries 
to India is carried on through smugglers. That 
is why, Sir, some high-ups have also links with 
smugglers.    I would like to know from the 
hon. Minister— my questions are. . . 
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MR. DEPUTY CHAIRMAN: Don't repeat.    
They have been recorded. 

SHRI V. GOPALSAMY: I would like to 
know whether the taxation will be reduced, 
and also... 

MR. DEPUTY CHAIRMAN: Don't repeat. 
I think he has noted down your points. 

SHRI V. GOPALSAMY: The hon. 
Minister has admitted that it is very sad that 
Bakhia was released on bail by the Magistrate. 
But what happened? Thg authorities did not 
prepare themselves. They did not take any 
precautionary measures to launch 
prosecution.   That also has been... 
.   MR.  DEPUTY  CHAIRMAN:   That's all 
right. 

SHRI V. GOPALSAMY; Tins has been 
admitted by the Ministry. "The Ministry did 
not... . 

MR. DEPUTY CHAIRMAN: This has 
been done already. Yes, the   hon. 
Minister. 

SHRI SAWAISINGH SISODIA: Two 
pertinent questions have been raised by the 
hon. Member. One, he says that smuggling 
can be controlled by reducing the tax on the 
various articles. Sir, this cannot be any ans-
wer to the question of smuggling or anti-
smugghng action by the Govern, ment. Sir, as 
far as the question of smuggling is concerned, 
we cannot look at this act of smuggling as an 
isolated thing. It reflects the society as such 
and, therefore, unless and until there is 
cooperation from the whole society to the 
Government machinery, it is difficult to 
succe«d in the plan or programme chalked 
out by the Government 

Sir, as far as the anti-smuggling equipment 
is concerned, the distribution—In a nutshell I 
will put it before the House—the distribution 
of sophisticated Customs patrol craft and 
other Customs auxiliary craft among th<« 
Collectorates along the West Coast has been 
done according to their need.  The Customs  
patrol, craft  are 

of Norwegian and South Korean origin. The 
Customs auxiliary craft comprises confiscated 
Arab dhows appropriated for Departmental 
use. Apart from the above the Customs 
formations are also equipped with vehicles, 
metal detectors, night sights, walkie talkie 
sets, arms and ammunitions, etc. The entire 
West Coast is also covered by the Customs 
telecommunication network for speedy and 
secret transmission of information relating to 
smuggling. 

So, every possible action is being taken 
which is under the authority of the 
Government. 
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The administrative control along the 

Indc-Nepal border is exercised by our 
Collectors at Allahabad. Patna aftd West 
Bengal. The main items sensitive to 
being smuggled to India from Nepal    
are:  synthetic    fabrics, 

elec'ronic goods, wrist watches and 
watch movements; cosmetics, sewing 
machine needles, etc. 

The number of cases and the value of 
seizures since 1979 are as under. In 1979, 
the number of cases is 9492; in .1,980, 
7853; in 1981, 7294; and in 1982, 3232. 
The value of seizures is 135 lakhs in 
1979, 161 lakhs in 1980, 207 lakhs in 
1981 and'117 lakhs up to May, 1982. 

Smuggling takes place both ways loi' 
imports and exports. Intelligence reports 
indicate that Varanasi and Patna airport^ 
continued to be used to smuggling third 
country goods into India from Singapore 
P4* Kathmandu. Recent intelligence 
reports also indicate that considerable 
quantities of third country goods are being 
smuggled into Nepal through post parcels 
and mis-declaration for ultimate de-
flection to India. Some of the important 
anti-smuggling measures adopted along 
the Indo-Nepal border over the recent 
past are tO/provide higher level of 
supervision over the preventive units arftl arl 
Additional Collector of Customs has been 
provided at Muzaffarpur in Bihar. A 
separate Custom Division has been 
created at Naxalbari under direct 
supervision of an Assistant Collector. 
Officers of the State Police manning 10 
border checkposts in far flung areas of 
Uttar Pradesh have been set up and they 
have been vested with the powers of 
search, seizure and arrest under the 
Customs Act. In view of the recent trends 
of smuggling of goods into India from 
across the border with the aid of armed 
escort, meetings have been held between 
the various officers. Some such other 
measures have been taken. 

 



211        Calling Attention       | RAJYA  SABHA ]    of Ptiblic Importance   ;    212 

 
MR. DEPUTY CHAIRMAN; Yes, 

Mr. Kulkarni. 
SHRI ARVIND GANESH KUL-

KARNI (Maharashtra): Sirf in the first 
instance, I would request you to please 
give me uninterrupted time. 

MR. DEPUTY CHAIRMAN; You can 
speak tor five minutes. 

SHRI ARVIND GANESH KUL-
KARNI: That is not enough. 

MR. DEPUTY CHAIRMAN: Nothing 
is left out now. If you do not repeat, five 
minutes are enough. 

SHRI ARVIND     GANESH    KUL-
KARNI:  Sir, I do not want to" give the 
background.    I will    straightway come 
to the questions.   Before   going into the   
other - items,   Mr. Minister, about the 
Galladharis, would you like to rectify 
your statement because   in the statement 
which the customs   or Bombay court, it 
has  been straightaway stated  'for    
political    reasons'. Then, Mr. Minister,    
for your information, you will be 
protected by saying that    you do not 
know.    In    the Foreign Affairs 
Committee.   . 

SHRI DINESH GOSWAMI: Which 
Committee? 

SHRI ARVIND GANESH KUL-
KARNI: In the Foreign Affairs Con-
sultative Committee it has been stated 
that on this Galladhari affair the 
Government has to take the decision lor 
political purposes. Only for his 
rectification I am suggesting this. Then, 
Sir, I directly come to the questions. But 
this thing you should rectify yourself. 
You are my good friend, that is what 1 
am saying. May I know from the hon. 
Minister whether he has received the 
copy of a letter ad- 

dressed to the Prime Minister, No. 305 
from Bombay General Post Office, a 
copy of which has been handed over to 
my good friend, Mr. Sisodia, by Dr. 
Mahipat Mehta from Gujarat? Have you 
received that copy? And whether in that 
copy it'has been straightway stated that 
the Gujarat or Kachhi or whatever his 
name is, Kachhi Mastan from Gujarat... 
(Interruptions). What do you want Mr. 
Bhandari? It has been stated in that letter 
that Kachhi Mastan from Gujarat is 
involved. They all are of different quality 
and character, (Interruptions) 

MR. DEPUTY CHAIRMAN: Let him 
put the questions. 

SHRI     ARVIND     GANESH  KUL 
KARNI:     Mastans are of a different 
quality and character from the Kachhi 
Mastan from Gujarat seven thousand tolas 
of gold etc. were collected. There. Sir, in 
that same letter it is mentioned that the 
Customs Collector,     we are talking of 
political influence, the Customs Collector, 
Mr. Kumar,    who conducted the 
Ahmedabad raid is now under orders of 
transfer.    Is it   due to political patronage 
of your friends or is it due to some other 
reason? 

Then, Sir, I want to tell him that Dr. 
Mehta contacted Mr. Fotedar Mr. Bajpai, 
must be the General Secretary of your 
party, and Mr. Sisodia. Naturally you are 
the only Sisodia. Last February the two 
kingpins arrested in these raids. It is now, 
Sir, reliably the raids were Mastan and 
Bhattj and those names are mentioned in 
understood that this Mastan and Bhal-ti 
are going to be released by the Gov-
ernment because of influential political 
connection of the Deputy Minister of 
Gujarat. His name I do not know. I cannot 
easily find it out. I want to know whether 
it is a fact? If not, you should see that if 
you want to tighten these customs and 
excise or-ganisations, the political 
pressures should not be brought. I only 
want to quote these three instances. For 
your information, the syndicates named in 
the letter are: Sumar Bottle 
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Haji   Mas'-an  and   Zikkar     Brothers; 
Abdulla     Yakoob     Bhatti;     Sukar 
Bhakia—whom   we are talking about; 
then Taher Mohiyuddin;    Khan Brothers; 
Haji Noori Brothers and Wahab 
Galladhari.    These     are the     seven 
names only that are mentioned. What 
action have you taken?   Then   about the 
consignments,  it has been    also 
mentioned:  Silver importer at Dubai: No. 
Top—Abdulla Yakoob BhatU, and Second 
is Sukar Bakhia.     Then for Wrist Watch 
Exporter from    Dubai, the name at the 
Top: Wahab Galladhari and Second:  
Sumar Bottle Haji Mastan.    For Wahab 
Galladhari, it is said he has political 
connection. What is that political 
connection, I do not know.   Sumar Bottle 
Haji Mastan receives the consignment 
here.     Then Gold exporters     from    
DubaifTop: Wahab Galladhari and Second: 
Sumar Bottle Haji Mastan.   I have   
mentioned this  point exclusively to     
know from him because this letter is a re-
gistered letter and to my friend Mr. 
Sisodia, it was handed over    by   Dr. 
Mehta himself who is the President now of 
the Gujarat Pradesh Congress Committee 
where all these fact3 are mentioned.   What 
action are you going to take? 

Because yesterday the Deputy 
Chairman was not happy that I should be 
allowed to make a special mention, 
perhaps for the reason that this Calling 
Attention is coming today, I would also 
like to say that in Bombay—and I would 
like the Minister to say whether it is a 
fact—there is a news item dated July 20 
by S. Balakrishnan, who is the reporter, 
and it is said that fortunately the new 
Chief Minister had brought one I.G. who 
is above board. I do not want to say 
anything about the last Chief Minister but 
this new Chief Minister at least has taken 
courage... 

MR. DEPUTY CHAIRMAN: These 
comments take a lot of time. 

SHRI ARVIND GANESH KUL-
KARNI: It also takes a long time to 
replace the people back. 

SHRI V. GOPALSAMY; Giving 
comments is his great asset. 

SHRI ARVIND GANESH KUL-
KARNI: So, this Mr. Robero is a man of 
chaste qualities and above board. Now, 
the Chief Minister is under pressure to 
transfer this man. and pressure from 
whom? Pressure is from smugglers. 

 
In this letter of Dr. Mehta it is also-
mentioned here that the money has been 
paid to the Jana Sangh M.P. and an 
M.L.A. (Interruptions) He invited it; I did 
not want to read that. So, Mr. Robero has 
been under pressure of transfer by 
political personalities like Karim Lala 
Dongvi. What Mr. Mathur is mentioning 
of is Don-gri. Dongri is the area where all 
the smuggling etc. goes on; goods are 
loaded, unloaded paid forf brought in and 
even the home delivery. If you want 
home delivery from Dongri... 

MR. DEPUTY CHAIRMAN: No, I 
don't want. 

SHRI ARVIND GANESH KUL-
KARNI: If you want a video at home, 
you ask this Karim Lala. 

SHRI V. GOPALSAMY: At what 
price? 

SHRI ARVIND GANESH KUL-
KARNI: That I don't know. I am not a 
rich person. So, what I say is that you 
have to protect people like Kumar, like 
Robero and see that your political 
influence does not come 
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IShri Arvind Ganesh Kulkarni] 
in your way and these political considerations 
are not there to let off people like Galladharis 
and Bakhias etc. I do not want to say much on 
Bakhia because the entire episode is just like 
the birth of Lord Krishna. When Lord 
Krishna's birth takes place, the doors open and 
when you go away, the doors close. Similarly, 
Bakhia is out, then he is in and then There is 
the court order and every-•/thing is OK, 
because, money was paid right from the Lt. 
Governor up to the chaprasi of the Goa Jail, 
the Aguada Jail. In the end, Sir, I would like 
to know what he has to say specifically on 
these matters which I had mentioned. 

SHRI SAWAISINGH SISODIA: Sir, my 
respected friend, Mr. Kulkarni, has taken half 
of his time in mentioning Galadhari's name. 
He has started mentioning Galadhari and he 
has also mentioned the name of Gala-.dhari 
when ending his speech. I am very much 
surprised, why he is so fond of his name, 
raising his name every time, even during the 
regime .of the other party... 

SHRI ARVIND GANESH KUL 
KARNI: I have mentioned this dur 
ing the period of the Janata rule 
also. 

SHRI SAWAISINGH SISODIA: From 
1977 to 1980. He has always been 
mentioning  his  name. 

SHRI ARVIND GANESH KULKARNI: 
At that time, I joined you in attacking the 
Janata Party for Galadhari. Kalp Nath Rai 
knows that he will bear me out. (Interrup-
t i o n s )  

SHRI SAWAISINGH SISODIA: As far as 
Galadhari is concerned, I havfe said earlier 
that this case is pending before the Supreme 
Court. Hence, I would not like to go into the 
details. But I can say that our Government 
has no connection whatsoever with the 
Galadhari brothers. Whatever  decision    was    
taken,  was 

taken on merits. This decision has also been 
challenged and the case is pending before the 
Supreme Court. I would:-not, therefore, go 
into the details. I am sure, my friend would not 
also like that I should go into the details. I 
would not like to go into the details because it 
is a sub judice   matter. 

As far as Dr. Mehta's letter is concerned, he 
has read all the contents and he has repeated it 
many times I have received Dr. Mehta's letter. 
But this is under investigation. I will not be 
able to say anything on this, as long as I do 
not receive the report of the investigation, 
whether there is any truth in whatever Dr. 
Mehta has written in his letter, whether 
whatever, he has said is based on any ground. 
Therefore, before the investigation is 
complete and the report is received, I do not 
want to go into the details, I would not like to 
say anything on the merits of the letter. This 
letter has been received and this is under 
investigation. After investigation, if there is 
any truth and if any action is warranted, cer-
tainly, action will be taken by the 
Government. 

In regard to Mr. Kumar, the Collector of 
Customs, Ahmedabad, Mr. Kulkarni says that 
he is under orders of transfer. No. This is not 
a fact. No orders of transfer have been passed 
as far as Mr. Kumar, the Collector of 
Customs, Ahmedabad, is concerned. Hence, 
there is no question of any-political  pressure 
whatsoever. 

In regard to the Chief Minister of 
Maharashtra and another officer of the 
Maharashtra Government, whether he is 
being transferred under any influence or 
without any influence or on any 
administrative grounds, I do not know.   I 
have got no information. 

SHRI ARVIND GANESH KULKARNI:    
You can convey it. 

SHRI SAWAISINGH SISODIA: In regard 
to the officer of the Maharashtra Government, 
I am not aware. Therefore, I am sorry, I will 
not be 
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able to say anything in regard to this. 1 I have 
already replied in regard to the other matters. I 
would like to assure my friend, Mr. Kulkarni, 
that no political influence will debar or deter the 
Government from taking strict action against the 
smugglers or any other person who is found 
guilty. 

SHRI    ARVIND    GANESH    KUL-
KARNI;     Satyameva Jayate. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): Mr. Deputy 
Chairman, Sir, much has been said about this 
smuggling on the West Coast which continues 
to be the main place for smuggling. This 
House is also conscious of the fact that this 
Government is taking vigorous steps, more 
vigorous than any other Government in the 
matter of checking smuggling. It is in the 
context of this that I rise to speak on this 
Calling Attention. 

There are some points where the Government 
can be more vigilant. The hon. Minister has 
rightly referred to the stay orders and I can give 
the instance of Bakhia. He got a stay, absolutely 
unjustifiable, according to me, patently illegal, 
from the Calcutta High Court in November, 
1980 and this stay continued till March, 1982. 
Now, of course, the High Court stay is wrong. 
But I • would like to know from the hon. 
Minister, what steps were taken by the 
Government to get this stay vacated. Because, 
very often, even if the stay is erroneously given, 
we find that the Government does not take 
immediate steps for the vacation of the stay. This 
is the first part. The second part is about the 
detention of Bakhia. There is one Collectorate 
and the Collector of Customs, Gujarat. He 
operates also on the territory of Daman and Diu 
though Daman and Diu comes under the Union 
Territory of Goa. He had passed two orders of 
detention> one as the Collector of Gujarat and 
the other as the Collector of Daman and Diu, the 
first being prior in time. I am given to 
understand that after the vacation    ' 

of the stay, Bakhia was arrested under the 
second detention order. This has the effect of 
rendering, possibly in law, the first order 
state. 

Coming to the detention itself, I find that 
there were several irregularities. You are 
aware that the law of preventive detention is 
very technical. If the procedural safeguard-
are not observed, the detenu gets the benefit 
despite the fact that there is overwhelming 
material and evidence in support of detention. 
There are a large number of irregularities 
which were left. Witnesses were not produced 
for four and a half days in breach of the 
provisions of the Criminal Procedure Code. 
Their statements were recorded in a manner 
of not instilling any confidence. But what is 
surprising is that as many as 60 papers which 
were served on Bakhia. were found to be 
blank and the Supreme Court has held that 
any one of these things is by itself bad 
enough and the detention should be set aside 
for not observing the procedural safeguards. 
This is something which the Government can 
avoid, ought to avoid. I would like the hon. 
Finance Minister to tell us whether this was a 
case of negligence or a case of deliberate 
design on the part of those officers to see that 
when the case went to the Advisory Board or 
to the High Court, Bhakia was automatically 
released for breach of these procedural 
safeguards. 

There is one more aspect I want to deal 
with. Sir, there is a big apprehension that 
Sukur Narain Bakhia was never in the jail. 
After being lodged there, probably he was 
sent out. Even between 1975 and 1977, when 
he was under detention he managed to get the 
certificate at some of the topmost doctors in 
Bombay and remained during that period as a 
heart patient in St. Georges hospital. The 
general permission is that even in Goa jail the 
person who was really lodged was a double of 
Sukur Narain Bakhia and one of the reason.'-
why Bakhia escaped was because the jail  
authorities were not anticipating 
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[Shri       Murlidhar       Chandrakant 
BhandareJ 

that on his release the Customs 
authorities would be ready for rearresting 
him, they were not in a position to 
produce the real Bakhia. Therefore, they 
managed the escape of the second or the 
pseudo or the double Bakhia. So, these 
are the matters. Unless you have an 
effective machinery of punishing the 
kings in smuggling, nothing would be 
achieved. I would like you to set up a cell 
which would yet the detention papers 
before they are served, the detention 
orders before they are issued. You may 
get them approved even by the Advocate 
General of the State and even by the law 
department of the State to see that this is 
done effectively, and no loophole is left 
behind. 

These are the two or  three questions 
which I would like to ask. 

SHRI     SAWAISINGH     SISODIA: 
1 have already" stated that Bakhia was 
detained under the COFEPOSA Act in 
1975, after the emergency, and he was 
released in 1977. 

SHRI V. GOPALSAMY: He was 
never inside the jail. 

SHRI SAWAISINGH SISODIA: He 
was in the jail. After that, under the 
COFEPOSA Act on the proposal of the 
Government of Gujarat in the year 1980 
this warrant of detention was issued. The 
detention order was issued on 3-4-1980 
against Bakhia with a view to preventing 
him from smuggling goods. After that he 
went to the Calcutta High Court. The 
department got this information that the 
detention order had been passed but the 
detention order could not be executed as 
Bakhia went underground and obtained 
an order of injunction from Calcutta 
High Court restraining the authorities 
from executing that order on the plea that 
he was a peace-loving man, residing in 
Calcutta city and he had nothing to do 
with the alleged smuggling activities in 
Gujarat coast. This injunction order was, 
however, got vacated  in March  1982. 

After the Department got the information 
of this stay order, all steps were taken. 
Affidavit was filed and application was 
submitted. The interim order was 
opposed by the Department and it got it 
vacated in March, 1982. After this, the 
Customs Department had kept a close 
watch and in pursuance of this the Goa 
Administration issued a detention order 
on 13th March, 1982, against Bakhia and 
his associates. This matter was placed 
before the Advisory Board and the 
Advisory Board recommended their 
release on technical lapses. 

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE; Not on substantial 
grounds. 

SHRI SAWAISINGH SISODIA: This 
order of the Advisory Board is being 
examined by the Department and if 
anybody is found at fault, action will be 
taken against him. 

As far as this other arrest and 
surrender and arrest by the Customs 
Department however is concerned, in this 
case also the petition was filed in the 
court of the Judicial Commissioner Goa 
on behalf of Bakhia by his wife 
challenging the legality of the detention 
order passed against him by the Gujarat 
Government. White granting an 
injunction restraining the authorities from 
executing this order pending hearing of 
the petition, the magistrate directed that 
Bakhia may be produced in court on 31-
7-1982. However Bakhia surrendered on 
19th July at Daman where the Customs 
Officers, after interrogating him, effected 
his arrest under the Customs Act, 1962 
on the 20th July. 1982. Thereafter he was 
produced before the First Class Judicial 
Magistrate, Daman, who released him on 
conditional bail of Rs. 10,000 and cash 
security with personal bond of Rs. 
10,000. This matter is also pending 
before the court. 

Regarding Bakhia escaping from jail 
and other things, this is not directly   
under   the   Department    of 
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Customs. He was in the jail of Goa, Daman 
and Diu Government and they are 
investigating it. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): Sir, the Calling Attention Notice 
merely draws attention to the spurt in 
smuggling activities. We are far from 
expecting that smuggling can be significantly 
curtailed. That is not the case partly because 
smuggling is an essential component of the 
decadent capitalism system, whether it is on 
the Western Coast of this country or in any 
part of the world. It is our unfortunate lot that 
we have to fight against/ decadent capitalism 
instead of a vigorous one. 

Now through this Motion, we are trying to 
draw the attention of the Minister only 
because decadence has reached a new low. 
May I draw his attention to a splendid fact 
which has not been mentioned by any one 
upto now—that in our newspapers there are 
open advertisements for some types of 
watches which I suppose, are not legally 
imported within the country? You see 
periodically advertisements for several types 
of watches, emphasising their properties and 
other things. They are trying to have a good 
market for them. Our newspapers do carry 
such advertisements. I want to know from the 
Minister whether his attention has been 
drawn to that and if so, what he proposes to 
do about it. 

The goods that ate being smuggled in may 
conveniently be divided into two types. One 
type of goods are cheaper than those available 
in the country that is manufactured within the 
country. Usually these are available on the 
pavements of various metropolitan cities. 
There are all non-covert activities. These are 
overt activities and to plead innocence or 
inability to handle these only indicates the 
involvement of the ruling powers in the whole 
business. But there is another part which is 
associated with the conspicuous consumption    
of   a   decadent    capitalist 

society. These are meant not only for sale 
within the country, even when they are 
brought in through the Western coastline, 
some times they are used to purchase also say 
when goods move upwards upto Haryana. 

Now my question is very simple. To the 
extent you call it conspicuous consumption, I 
entirely agree with the reply that the hon. 
Minister gave. It is certainly related to the 
system, the social conditions, the approach 
which \Ls generated by the socio-economic 
structure, and the Government, as the 
representatives and the reinforcing factor of 
that socio-economic structure is unable to 
curtail that Perhap3j to curtail that one 
requires a change in the socio-economic 
structure and its leadership as represented in 
the Government. But my question is this: If it 
can be established that most of the smuggled 
goods are used for conspicuous consumption, 
is there any thinking in the mind of the 
Ministry to curb such conspicuous 
consumption? So long as they cannot do it, 
they cannot stop this kind of smuggling 
activity. 

M.v experience of the West Coast is too 
little, but I know places even associated with 
religious names also. I know of a spot in West 
Bengal at the northern tip bordering Nepal 
which is called Pashupatinath, near a new 
centre opened by the West Bengal 
Government for purposes of tourism. Any day 
one visits that place, one sees large numbers 
of very posh imported cars waiting there to 
receive smuggled goods. Now any vigorous 
Government representing even vigorous 
capitalism would have stopped that. Now, 
why are not such things being stopped? 

The reply that measures are being taken in 
relation to bail orders by the courts is also 
entirely unsatisfactory. We all know that 
courts pass orders even with the egging on by 
the prosecution. The prosecution behaves in a 
manner that it becomes not only permissible  
but    imperative    for the 
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courts to issue the orders. Theft they say that 
the court has acted in this manner, what can 
we do? My question is, what punitive steps 
have been taken against the prosecution side 
when all those issues were raised before the 
court and which led the court to pa£s such a 
judgement? I want an answer to this. 

SHRI SAWAI SINGH SISODIA: Sir, there 
are two points raised by the hon. Member. 
First of all, he has pointed out some defects in 
the prosecution and the folJow-up process. 
Sh^ the department is quite vigilant and we do 
try to find out if there are some defects or 
loopholes in the procedure which is being 
followed by the department and, so, care is 
being taken. Regarding spurious goods being 
sold in the market, certainly this is very 
unfortunate that things which are 
manufactured in our country are marked as 
manufactured in foreign countries and they are 
being sold in the country. It is because of the 
attraction people have towards foreign goods, 
smuggled goods. But whenever such instances 
are brought to our notice or are seen by the 
department, appropriate action is taken. 
Moreover this is an individual thing. After all, 
the Government cannot go and force and teach 
every individual that they must not have any 
attraction for foreign goods. It is the thinking 
and will of individuals which goes on in the 
society. We see in many cases that the spu-
rious goods seized by the department, after 
investigation, are all made in our country and 
they are marked as made in foreign countries. 
So, whenever such people are caught, action is 
taken. And really it is a matter of great 
concern to us that on the Indo-Nepal border 
there are many incidents of smuggling. About 
the action taken, 1 have given the details in 
reply to Mr. Jha's queries. Various actions 
have been taken by the Department to curb the 
smuggling activities on the Indo-Nepal 
border. 

MR. DEPUTY CHAIRMAN: Special 
mentiom will be taJken up at 5 P.M. 

Messages from the Lok Sabha Secretariat. 

MESSAGES FROM THE LOK SABHA 

1) The Salary, Allowances and Pen. sion of 
Members of Parliament (Amendment)   

BUI, 1982. 

(ID The   Chaparmukh.SilRhat    Bail-way 
line and the Katakhal-L&la-bazar     
Railway     Line   (Nationa lisation) 

Bill, 1982, 

<HI) The Metro Railways (Construction 
of Works) Amendment BUI, 1982. 

SECRETARY-GENERAL:        Sir,     I 
have to report to the House the following 
messages     received from Lok Sabha, signed 
by the Secretary of the Lok Sabha:- 

(I) 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. I am 
directed to enclose herewith the Salary, 
Allowances and Pension of Members of 
Parliament (Amendment) Bill. 1982, as 
passed by Lok Sabha at it? sitting held on 
the 21st July, 1982." 

(U) 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. I am 
directed to enclose herewith the 
Chamarmukh-Silghat Railway Line and the 
Katakhal-Lalabazar Railway Line 
(Nationalisation) Bill, 1982, a? passed by 
Lok Sabha at its Bittinj held on the 21st 
July, 1962." 

(fflt) 

"In accordance with the provisions of 
Rule 96 of the Rules o{ Procedure and 
Conduct of Business in Lok    Sabha, I am    
directed te 


